267 Bills Introduced NOVEMBER 21, 1977 Matters under Rule 377 ?ﬂs

[Shr1 George Fernandes]

and for matters connected thercwith
or incidental thersto

MR SPEAKER The question is

“That leave be granted to intro
duce a Bill to provide for the acqui-
sitton and transfer of the undertak-
mngs of Messrs Gresham. and Cra
ven of India (Private) Lamuted fou
the purpose of ensuring the conti-
nuity of production of goods which
are vital to the needs of the Rail
ways and of the industries manufac-
turing engineering products and
for matters connected therewnth o
mcadental thereto ”

The motwn was adopted

SHRI GEORGE FERNANDES I in-
troducet the Bill

STATEMENT RE GRESHAM AND
CRAVEN OF INDIA (PRIVATE) LI
MITED (ACQUISITION AND
TRANSFER OF UNDERTAKINGS)
ORDINANCE

THE MINISTER OF STATE IN
THE MINISTRY OF INDUESTRY
(KUMARI ABHA MAITI) 1 beg to
lay on the Table an explanatory state
ment (Hmdi and Enghsh wversions)
giving reasons for immediate legisla
tion by the Gresham and Craven of
India (Private) Limited (Acqusition
and Transfer of Undertakings) Ord
nance 1877

PAYMENT OF BONUS (AMEND-
MENT) BILL*

THE MINISTER OF PARLIA.
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) I beg
to move fo: leave to introduce a Bill
further to amend the Payment of
Bonus Act, 1065

MR. SPEAKER The question is
‘' Thal lrave be granted to introduee
a Bill further to amend the payment
of Bonus Act, 1965"
The motion 1was adopted

SHRI RAVINDRA VARMA I 1»
troduce the Bill

STATEMENT RE PAYMENT OF
BONUs (AMENDMENT)
ORDINANCE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) 1 beg
to lay on the Table an explanatoiy
statement (Hind: gnd Enghsh ver-
sions) giving reasons for irmediate
legislation by the Payment of Bonus
(Amendment) Ordinance 1977

12 46 hrs

MATTIRS UNDFR RULE 177

(1) DRAUGHT AND FAMINE SITUATION
IN CERTAIN AREAS OF MAHARASHTRA

tIntroduced with the recommendn tion of the President
*Published n Gazette of India By traordinary Part II, Section 2, dated

21-11-77



269 Matters under KARTIKA 30, 1809 (SAKA)
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Rule 377 ae
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SHRI DINESH JOARDER (Malda):
"Inder Rule 377 of the Rules of
Jrocedure and Conduct of Buginess
I have to raise the following urgent

ber, 1977 were subjected to severc
lathi charge by the Police. It is also
reported that the police force ured
gun butts also to attack the stu-
denta. Many Palestimian students
were severely injured ang 7 other
students were arrested. Some of



